
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  

SOUTHERN ZONE, CHENNAI 

 

O.A. NO. 7 OF 2026 (SZ) 

Nazar 

… Applicant  

Vs. 

The District Collector, 

Thiruvananthapuram 

& Others 

… Respondents 

COMPILATION I  

SL. 

NO. 

DATE DESCRIPTION OF 

DOCUMENTS 

ANNEXURE PAGE 

NO. 

1 - Relevant Dates R1 1 

2 23.01.2026 Order passed by the Learned 

Sub-Judge, Nedumangad 

R2 5 

3 04.02.2026 Affidavit of Mr Nazar, executed 

before a Notary Public 

R3 29 

4 10.02.2026 Affidavit of Mr. Nazar filed in 

support of W.P. (C) No. 5779 of 

2026 before the Hon’ble Kerala 

High Court 

R4 32 

Dated at Chennai on this the 17th day of January 2026 

 

M/s. AAV PARTNERS 
S. SARAVANAN 

E. KARTHIKEYAN 
K. NAROTHAM DOSS 

Counsel for 4th Respondents 



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,  
SOUTHERN ZONE, CHENNAI 

 
O.A. NO. 7 OF 2026 (SZ) 

 
Nazar 

… Applicant  
Vs. 

The District Collector, 
Thiruvananthapuram 
& Others 

… Respondents 
RELEVANT DATES 

Sl. No. Date Events 

1 30.09.2022 Revenue Divisional Officer, Nedumangad, issued 

land-conversion orders pertaining to the parcels later 

re-surveyed as 145/37 and 145/38, designated for the BPCL 

outlet. The RDO orders confirms the following. 

 

• Property is not in data bank,  

• No water channels exist,  

• No paddy fields are nearby,  

• Land is not part of stream poramboke. 

2 02.06.2023 The Additional District Magistrate issued NOC No. 

DCTVM-3508/2020/A17 permitting establishment of a 

petroleum retail outlet at Re-Survey Nos. 145/37 & 145/38. 

The ADM NOC confirms the following: 

 

• lawful possession of the site, 

• safety compliance, 

• traffic viability, 

• conformity with area development planning, and 

• public-safety considerations. 
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3 05.11.2024 The District Town Planner issued an Order for construction of 

Retail outlet after technical scrutiny and joint inspection, only 

after verifying compliance with Kerala Panchayat Building 

Rules, including drainage, sanitation, fire safety, 

environmental norms, and PESO conditions. 

4 26.11.2024 Poovachal Grama Panchayat issued Building Permit for 

construction of the retail outlet structures.  

 

During the course of obtaining building permit, few local 

residents complained to Panchayat Secretary alleging 

encroachment of water streams, presence of residences near 

outlet etc.  

 

The Poovachal Panchayat Secretary considered all the local 

complaints raised by few local residents and found objections 

baseless, noting that all statutory clearances including NOC 

were already obtained and sanctioned building permit for 

construction of retail outlet.  

5 Dec 2024 A written complaint was submitted by Shri Sherif B.A., 

alleging that landowners in Survey No. 142-2-3-1, 

Veeranakavu Village, had filled a government canal (thodu 

poramboke), constructed buildings on the filled portion, and 

were attempting to start a petrol pump without Panchayat 

permission. 

 

Upon examining the complaint, the District Collector sought 

a factual report from the Tahsildar  and Panchayat Secretary.  

6 17.12.2024 The Panchayat Secretary submitted a detailed reply to the 

District Collector confirming the validity of all statutory 
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approvals and stating that the site is not a designated 

residential area. 

7 03.02.2025 A surveyor conducted a detailed site inspection and 

confirmed that Re-Survey Nos. 145/37 & 145/38 contain no 

canal, stream, or thodu. 

8 12.02.2025 The Tahsildar submitted a report confirming the land is 

legally converted dry land and is not part of any thodu 

poramboke. 

9 March 

2025 

One Mr. Sherif B.A. filed Appeal No. 116/2025 before the 

Tribunal for Local Self-Government Institutions (LSGD 

Tribunal) 

10 18.03.2025 The LSGD Tribunal passed an interim order restraining 

construction only in thodu poramboke (RS 142/1 and 144/1). 

The order did not apply to the retail outlet site (Sy Nos 145/37 

& 145/38). 

11 05.08.2025 The District Collector issued a letter clarifying that the NOC 

is valid and that Road or Thodu poramboke are not included 

in the land where the pump is being established. 

12 19.08.2025 The Panchayat Secretary issued a certificate (File No. 

SC2/5163/2024) confirming the area within 50 meters of the 

outlet is not a designated residential area and contains no 

water bodies. 

13 11.09.2025 PESO granted initial approval (Drawing No. P482594). 

14 10.11.2025 BPCL registered the land and commenced construction. 

15 23.01.2026 The Learned Sub Court, Nedumangad (in O.S. No. 79/2025) 

dismissed the injunction petition filed by Mr. Sherif. The court 

held that no drain/thodu exists within the property and the 

objection regarding CPCB norms did not sustain. 
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14 Jan 2026 One Mr. Nazar approached this Hon’ble Tribunal raising the 

same allegations and filed O.A. No. 7 of 2026 (SZ) 

15 04.02.2026 The said Mr.Nazar (Applicant herein) administered an Oath 

before the Notary Public and denied the filing of any O.A. 

before this Hon’ble Tribunal.   

16 10.02.2026 Copy of Affidavit of Mr. Nazar filed in support of W.P. (C) 

No. 5779 of 2026 before the Hon’ble High Court of Kerala, 

raising the same allegations 

 

Dated at Chennai on this the 17th day of February, 2026 

 

COUNSEL FOR 4TH RESPONDENT  
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